Text of Amendments
off rster 3o (gfofan) : & usdra e g
fh ueama & siq 7 fAAfafEa siter @i, srfq;-

"fhq @ g fon sfAwvor 7 gftiar § uear I e &l @l §9 1M & [y guneiy
3T HAYTHeh, ST 3R ULMHAeh ShaH IS & aR H ahls Iewid ol & 1(1)

foh ueara & sfq 7 fA=fafEa siter g, srfq:-

"fhd Ve & o sifemor 7 3o uRaisreit & it srafage & forg gweier RuilRa g o=
HI, 95 A ATl @ AT, Al F agdewur ok facgdieRe, uyHE W@ el @
e fohy o1 fadiy U @ fagr & wi-dmiaa &9 & ar & @i Seorg 781 8 1"(2)

foh ueara & ofq 7 fA=fafeEa siter g, srfq:-

"fhq @< 2 fh srfvmor 7 fAgr & ski-dimaa a9, Ay v @ gftfar S 7 oY ik
T e R SR &Y Ud 7 I (THTHEHS) ST ot Jgrar § 1 & fog fasiy
o=t ket Suctey o iR sffenfien ey, aren gfaar g fAuo Tgrrdr, e faem 8k
frata uicared T Gefd aisHrst & gHdeg srai-aad & aR 8 his Ieoid ol & 1" (3)

fo uara & sia # FRmfafea ser s, srufd;-

"fhq Ve g 5 siffmwor & dift 98 & arue udem ofk e uRaiemr & wrafaas &t
raTehRdT, foigd aeAer §fSi, desdl et ASg e SgSesiia Semm, Fafa sie e
gurett, Riams IR, Sefdgd Idmed 3R uifad SHEe & gqaig & fog ga fasiy O
MMAA g, & TR & g IJoord T8l & 1" (4)

fh ueara & sfq 7 fAAfafEa siter S, srfq:-

"fha, @e € f sf9wvor A Fift-diee @ Gt urifde, amie iR ey aRegH
JTIIRATS ! & # I@d gy, HATad! Teahl, Al hikie, g uHfad al # g Hied
U AW Gt e e 3R gug dar RufRa fry 91 & IR & i3 I 781 & 1" (5)

fo uara & sid # FRmfafea ser sy, srufd;:-



"fohq @< g foh srfraryor F if-diarae & & gfthar # Aure I & ary gaferor wieq afde,

Fift 9 de. ueft SrvERUT SR Sy Uded, S gded R SIARTER dAfRfad
foerfaa foru = & forw fadw fafia ik der-idht Tgrrar ue™ fhu STM & aR A &g Ieoig =gl
g 1" (6)

fo uara & siq # FRmfafea ser sy, srufd;:-

"fhq Ve g foh sifdwor F Farfd i arfehn @t S1fdes wrdt I, W d gres At |
AT 0TSt ST e o forg Aty fardftar dohet uam fohg SF & IR & ls Iovi -Tgi & 1"
(7)

fh ueara & sfq 7 fAAfafEa siter 5, srfq:-

"fehg @< & for sfmwor # M St @ vear-H4YY gid §Y IeHTg (AUTe) deh Qe SAIE 3ed
Sfenfier ferarR & fAwfor & fog fasiy snfdfer dehet gam fhy STH @1, @1y & ag-smar
A urdh, sfieifie Feex ofik Tar urR @rlt fifae & @uer fg 91 & IR ° @i
Sevi 81 6 1" (8)

foh uare & sid # F=fafea Siter s, srafd;:-

"fhq @e g fh sfwmwor 7 gfthn 7 &din faygfdenea, e, snmdensdl, smsamsun iR
THIMEUHE! St Tereff i Ry & o Ay A< uraur fry S & IR & &6l e =gl

g 1"(9)

foh u=ara & sid # fAmfeifEa Ser s, srufq:-"fohg @< 8 for sifrsmoor # gam w5t a9 &
i & Sidifd sifl-daiad &3 gfttar & fSier-gg-dea gearedl &t am dagat ] gt
el o AT 3R 3989 o g gorrRa fAfY Iueey g 91 & IR d &lg Ieoi@ el & 1"
(10)

off Arerstt aHf (SrdgaR R) @ # URdTd &l g
foh aTe & sid & F=fafea Siter s, srafd;:-

"fhg Ve & b T # dhg TR & srefiF Raa ug 9= uel & srqgfa snfoad, srgfaa
ST $fR o fUee ot & faiy omRfaa uel ot R SR &l srageshal & IR # HiS Jeod
g 8 1" (20)

o ara & ofq & Ffafad Siier S, srefq:-
"fehg @< & o ST & fRemt &t o QR e, =gead aaede g &
fafdrer TREY, @elt I gt T SR o1 AEd S Hel & AR H hlS oo




e 1" (21)
fo uara & siq # FRmfafea ser sy, srufd;:-

"o e & foh affromwor & fRgdeer gedt at gl o W Rsteh 33 &Y arasgehdr & ar d
s oot ol § 1" (22)

foh ueara & sfq A fAmfafeEa siter s, srafq:-

"fhq W< g o sfvmor 7 S=9 =l Qa1 Sl §9g o1 ofR 3w ITed SR Jatw
e # ey & ual # sgfRd sfadl, srgfad senfaar ofR e fUee ol ol smRefur
feu ST &Y siraxTehdr & IR H @hig It gl & 1" (23)

fo uara & sid # FRmfafea sier s, srufd;:-

"fRig Qe & i afSyeoor & a1 & ATTRE 1 Fr:yeeh Rifhear gfter frg o B srasawar &
IR & IS Ieor@ TG & 1" (24)

fh ueara & sfq 7 fA=fafea siter @i, srfq:-

"fhq @< 8 fh 9o 7 IR uey & SR R O 7 dla e @i s &t
3MTIIhdT &b IR H ahig Iooi@ T8l & 1" (25)

fh ueara & sfq 7 fAAfafEa siter S, srfq:-

"fehg @< & b srfaTaor & goft SRISATR garsit ot AR 37 & foIg TRSBR gRT ISIY MY At
& IR H FIE Iookg LT & 1" (26)

fo uare & siad # FR=fafea Sier s, srufd;:-

"fehg @< ¢ o SfwoT & ITR e & srtenT ¥ aRIURT doh YT §F1Q ST h STTasdchdl
% IR § SIS IooE T8l 8 1" (27)

fh ueara & siq 7 fAAfafea siter @i, srfq:-

"fehq @< g fob SrfATeoT & 227 F Fodt SRISHIRY, HgTE 3R 3ATfefeh AT ol R e & g
3G T & IR H hig Iooikg d8l & 1" (28)

foh ueara & sfq 7 fA=fafEa siter g, srfq:-

"fhq @< & fh aiffmwor 7 garsit ot AR, e ofik wiasy i qRen Ry 7 & g fAeh
e Hifd a1 Js8u & IR F &S Ieoi@ a1 § 1" (29)

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): I beg to move:



That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the urgent need to take
strong measures to tackle widespread coastal erosion that is swallowing up vast
kilometres of our coastline particularly in Kerala and destroying hundreds of
homes of our fishing communities and the need to provide relief or compensation
to this community." (30)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to provide a
stronger legal and financial backing for the establishment of a National Clean Air
Mission or Swacchh Vayu Abhiyan in order to ensure its successful implementation
and offer a comprehensive solution to tackle India&apos;s deteriorating crisis of
severe air pollution, that is resulting in the deaths of thousands of Indians
annually." (31)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the urgent need to
address the issue of rampant drug abuse among the youth of the country and the
need of measures to eradicate the production and distribution of banned narcotic
substances." (32)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the urgent need to
institute either a dedicated Ministry of Fisheries to look after the socio economic
welfare of our fishermen or the creation of a special Forum of Coastal MPs so that
greater attention could be given to the plight faced by one of the most
marginalised sections of our society." (33)

That at the end of the motion, the following be added, namely:

"but regret that there is no mention in the Address about the need to enact
legislation that will mandate the establishment of a bench of the High Court in the
capital of each state including Kerala, for the convenience of petitioners and speedy
judicial disposal of legal matters involving the state government." (34)

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about the need to take steps to
establish the National University for Rehabilitation Sciences and Disability Studies
by upgrading the erstwhile National Institute of Speech and Hearing in
Thiruvananthapuram, as previously assured by the government." (35)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to take steps for
establishment of All India Institute of Medical Sciences (AIIMS) in Kerala to boost
the quality of medical services for residents of Kerala and Tamil Nadu." (36)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to take strong
measures, including assistance, to tackle the problem of unemployment in the
country exacerbated by unfilled vacancies in government departments and the
reported mass layoffs by private companies." (37)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to restore the
fare concessions to senior citizen railway passengers." (38)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the urgent need to
incorporate legal protections for work-life balance, and limiting working hours for
the workforce, the absence of which is negatively affecting the physical and mental
well-being of the youth." (39)

SHRI N. K. PREMACHANDRAN (KOLLAM): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about a special package for
poverty alleviation and inclusive growth including welfare of marginalised
community and women." (40)

That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about special project for
employment creation of youth in MSME and further strengthening of Startup
ecosystem." (41)



That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the need for ensuring
transparency and accountability in governance, electoral and administrative
reforms." (42)

That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about a vision for federal
cooperation, cultural diversity and unity, and strengthening the democratic
institutions." (43)

That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about an effective scheme or
programme for preventing cyber crime and improving police reforms and judicial
efficiency." (44)

That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about effective project for
ensuring smart city, urban planning, public transport and sanitation." (45)

That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about comprehensive scheme
for strengthening the digital governance, e-services, cyber security and data
protection." (46)

That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about an effective scheme for
improving public health infrastructure and ensuring that all citizens are covered by
Ayushman Bharat and ensuring health insurance to all." (47)

That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about an effective scheme for
ensuring research, innovation, global competitiveness and digital education." (48)

That at the end of the motion, the following be added, namely:-



but regret that there is no mention in the Address about an effective programme
for agricultural reform, and for irrigation, infrastructure and storage facilities for
agricultural produce." (49)

SHRIMATI PRATIMA MONDAL (JAYNAGAR): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about continued neglect of
the Sundarban region in West Bengal and inadequate release of central funds
for climate protection and livelihood support.” (50)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the delay in release
of central assistance under the Pradhan Mantri Awas Yojana, adversely
affecting housing for the poor in West Bengal." (51)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the stoppage and
shortage of Central funds under the Jal Jeevan Mission, hampering rural water
supply projects in West Bengal.” (52)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the nonrelease of
central funds under MGNREGA, resulting in delayed wages and loss of
livelihood for workers in West Bengal." (53)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the shortfall of
central support under the National Rural Health Mission, weakening primary
healthcare delivery in West Bengal.” (54)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about growing inequality
and concentration of wealth in the country." (55)

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about the continuing agrarian
distress and rising farmer indebtedness." (56)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the large-scale vacancies
in government services and the increasing contractualization of public
employment." (57)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the alleged shrinking of
financial autonomy of States thereby eroding the Federal Principles." (58)

6 DR. T. SUMATHY ALIAS THAMIZHACHI THANGAPANDIAN (CHENNAI SOUTH): I
beg to move:

That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the severe air pollution
affecting major urban centres, including the national capital and lack of a credible
national strategy to address climate-linked health risks." (59)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the continued delay and
non-release of funds to States under the Mahatma Gandhi National Rural
Employment Guarantee Scheme, particularly to Tamil Nadu, causing wage arrears
and distress to rural workers." (60)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the adverse impact of
recent tariff measures imposed by the United States on Indias exports, particularly
affecting export-oriented sectors such as textiles, leather, automobiles, electronics
and MSMEs in Tamil Nadu." (61)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about inadequate and delayed
financial assistance from the Union Government for Metro Rail projects in Tamil
Nadu, including Chennai Metro Rail Phase II, and the non-consideration of
proposals for Metro Rail projects in cities such as Madurai and Coimbatore." (62)



That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the contradiction
between claims of high manufacturing growth and the huge unemployment faced
by educated youth." (63)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the increasing
centralisation of fiscal powers through reduced tax devolution, conditional grants
and cesses, resulting in States bearing greater responsibilities without
commensurating financial resources." (64)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the alleged dilution of
labour protections through the new labour codes and the absence of meaningful
consultation with trade unions and State governments." (65)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to consider the
States perspectives in the designing and implementation of centrally sponsored
schemes promoting the spirit of cooperative federalism." (66)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about safeguarding linguistic
diversity and ensuring equal respect to all classical and regional languages,
including Tamil, in governance, education and official communication." (67)

7 SHRI ARUN NEHRU (PERAMBALUR): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the urgent need to
allocate dedicated funds for the expeditious completion of the long-pending
Perambalur-Namakkal and Ariyalur-Perambalur railway projects to enhance
regional connectivity and economic integration."(78)

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about the establishment of a
Mega Onion and Maize Processing Cluster in Perambalur district to promote value
addition, reduce post-harvest losses, and augment income of local farmers." (79)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the sanction of a special
central financial package for comprehensive irrigation and groundwater recharge
projects in the drought-affected Veppanthattai and Thuraiyur blocks to sustain
agrarian livelihoods." (80)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about specific measures to
revitalise the Perambalur Special Economic Zone (SEZ) through targeted central
incentives to spur local employment and manufacturing.” (81)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the necessity to
accelerate the time-bound four-laning of NH-136 and the construction of the
Musiri-Kulithalai bypass to resolve critical traffic bottlenecks and facilitate seamless
trade logistics." (82)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to revisit
provisions of the National Education Policy (NEP) to safequard the linguistic
autonomy of States and respect the long-standing twolanguage policy of Tamil
Nadu, thereby upholding the principles of cooperative federalism." (83)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the urgent need to
address persistent concerns regarding the adverse impact of NEET exams on
students from rural and economically marginalised backgrounds particulars in the
state of Tamil Nadu." (84)

8 PROF. VARSHA EKNATH GAIKWAD (MUMBAI NORTH-CENTRAL): I beg to move:

That at the end of the motion, the following be added, namely:-



but regret that there is no mention in the Address about the agrarian crisis and
increasing suicide by farmers in the country and steps to ensure remunerative
income to farmers." (129)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the increasing
unemployment in the country or need for providing unemployment allowance."
(130)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to develop a
mechanism to control the prices of petrol, diesel and other petroleum products."
(131)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the alleged increase in
atrocities against Scheduled Castes, Scheduled Tribes, women and children." (132)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to address the
causes for depreciation of Indian rupee." (133)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the violation of rights of
slum dwellers in the name of redevelopment." (134)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the growing economic
inequality in the country." (135)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the alleged dilution of
independence of constitutional bodies." (136)

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about the closure of large
number of micro, small and medium enterprises leading to rise in job losses." (137)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the impact of imposition
of high tariffs by the United States of America on our country." (138)

9 DR. KADIYAM KAVYA (WARANGAL): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about establishment of a Special
Purpose Vehicle (SPV) for mobilising funds and exemption of loans raised through
the SPV from the Fiscal Responsibility and Budget Management (FRBM) limits in the
State of Telangana." (160)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the proposal to include
institutions not mentioned anywhere in Schedule X of the Andhra Pradesh
Reorganisation Act, 2014 for their apportionment between the two Telugu States
Telangana and Andhra Pradesh." (161)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about allegedly withholding of
funds meant for opposition-ruled States." (162)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about allegedly misusing of
central agencies in poll-bound States." (163)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about rolling back of the Viksit
Bharat Guarantee for Rozgar and Ajeevika Mission (Gramin) (VB-G RAM G) Act,
2025." (164)

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about ruling out the
apprehensions among people regarding the Special Intensive Revision (SIR)
exercise." (165)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about any effective steps
undertaken to check terrorist attacks in the country." (166)

10 KUMARI SUDHA R. (MAYILADUTHURAI): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about establishment of a new
airport in Mayiladuthurai or Kumbakonam to support the anticipated influx of
pilgrims and promote spiritual tourism in the region." (167)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the high risk of rise in
sea-levels and the necessity to build protective structures such as sea walls and
groynes to safeqguard against coastal flooding in vulnerable areas like Sirkazhi,
Poompuhar, Pazhayar and Tharangambadi and need to allocate resources for
immediate coastal resilience initiatives to protect lives, livelihoods and heritage
sites." (168)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the severe agricultural
losses caused by cyclone Ditwah and the critical need for loan waivers for affected
farmers, and need to implement comprehensive relief measures including debt
relief schemes and rehabilitation for restoring agricultural productivity." (169)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the widespread damage
to fishing equipment, including boats, nets, GPS devices and engines due to
cyclones, other natural calamities crippling the livelihoods of coastal communities
and the need to provide compensation and replacement schemes." (170)

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about the Indian fishermen
being detained and arrested by foreign countries, including Sri Lanka violating
human rights and disrupting maritime livelihoods, and the need to strengthen
bilateral negotiations and ensure swift repatriation and legal support for affected
fishermen and their families." (171)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the potential for
development or revival of ancient ports like Poompuhar to enhance maritime
trade, tourism, undertake cultural preservation and the need to invest in
restoration projects that integrate historical significance with modern economic
opportunities for coastal regions." (172)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the persistent gender
gap in India's higher judiciary undermining diversity and equitable representation
in the justice system, and to implement affirmative measures and reforms to
promote gender parity in judicial institutions." (173)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need for establishing
Kendriya Vidyalayas in Mayiladuthurai or Kumbakonam." (174)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the establishment of an
exclusive cluster or individual units for producing fishing nets and equipments for
empowering local industries, reducing import dependency and supporting
sustainable fisheries and initiatives for skill training, subsidies and technological
upgradation for coastal communities." (175)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the importance of
underwater archaeological explorations at Poompuhar to uncover ancient
maritime history and promote heritage tourism, funding specialized expeditions,
collaborating with experts and integrating findings into national -cultural
preservation efforts." (176)



11 SHRI G. KUMAR NAIK (RAICHUR): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the deepening
employment crisis particularly among youth, nor does it outline a coherent strategy
for large-scale job creation and skill development aligned with the evolving needs
of the economy." (177)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about targeted measures to be
undertaken to strengthen educational access, skill acquisition and meaningful
industry participation for Scheduled Castes and Scheduled Tribes to overcome the
persistent disparities in learning outcomes, employability and representation in
formal economic sectors." (178)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the stagnation and
uneven outcomes in several Aspirational Districts, and the need for a renewed
roadmap to address gaps in employment opportunities, education, healthcare and
local economic development for focused and transformative intervention." (179)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the widespread protests
by workers and trade unions against the labour codes, the uncertainty created by
the repeal of MGNREGA and the continuing distress faced by poor and informal
workers, including falling real wages, weak social security." (180)

12 SHRI SUBBARAYAN K. (TIRUPPUR): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the implications of the
decision of the US Administration to dissociate itself from 66 international
organizations out of which 31 linked to United Nations (UN), involved in activities
such as United Nations Framework Convention on Climate Change (UNFCCC) and
Intergovernmental Panel on Climate Change (IPCC) and also others like the
International Solar Alliance, UN Conference on Trade and Development (UNCTAD)
etc. which may have disastrous effect on the activities of related sectors." (187)



That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the declining share of
central funding in the centrally sponsored schemes (CSS) that could
disproportionally affect poorer states adversely and will have serious impact on the
implementation of such schemes." (188)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about India becoming world's
fourth largest economy and the aggregate GDP comparisons though the per capita
income which remains very low due to population size of our country." (189)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about India's nonreaction to the
unilateral US tariff hike war and other major international developments such as
the situation in Venezuela or statement threatening the annexation of Greenland."
(190)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to provide
Provident Fund (PF), Employees State Insurance (ESI) and other social security
benefits to the "Scheme based workers" as per the recommendations of the 45th
Indian Labour Conference." (191)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about gross underutilization of
the funds under the Pradhan Mantri Gramin Sadak Yojana (PMGSY) in last two
years and meagre utilisation during the current financial year." (192)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the state of India's
Research and Development expenditure which is merely 0.6-0.7% of GDP placing
the country at 38th position in the Global Innovation Index 2025." (193)

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about the need to reduce air
pollution especially PM2.5 levels in the country to the globally acceptable levels."
(194)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the promise made by the
Government during the 2014 elections that the employment generation will be top
priority." (195)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the Comptroller and
Auditor General of India (CAG) report which has identified some glaring
irregularities in the implementation of the centres flagship skills training initiative
under the Pradhan Mantri Kaushal Vikas Yojana (PMKVY) in three phases from 2015
to 2022." (196)

13 SHRI D. M. KATHIR ANAND (VELLORE): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the spirit of cooperative
federalism and increasing centralisation of fiscal, administrative and legislative
powers." (216)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the declining share of
States in divisible tax revenue and the adverse impact of reduced fiscal transfers on
development-oriented States." (217)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the alleged structural
deficiencies in the GST regime, including delayed compensation and loss of fiscal
autonomy for States." (218)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the inequitable allocation
of central funds due to which the fiscally disciplined and high-performing States
have been suffering adversely." (219)



That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the adverse impact of the
alleged excessive centralisation in education policy, undermining State innovation
and local needs." (220)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the alleged delays in
wage payments under the rural employment schemes especially under Mahatma
Gandhi National Rural Employment Guarantee Act (MGNREGA) and the 60:40
sharing of expenditure under the Viksit Bharat Guarantee for Rozgar and Ajeevika
Mission (Gramin) Act, 2025." (221)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the alleged social
inequities caused by uniform entrance examinations such as NEET." (222)

14 SHRI RAJEEV RAI (GHOSI): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the urgent need to restore
the Old Pension Scheme (OPS) for government employees in view of the fact that
only around 3% of eligible employees are allegedly opting for Unified Pension
Scheme (UPS)." (240)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the problems arising
from the implementation of the UGC (Setting up and Operation of Campuses of
Foreign Higher Educational Institutions in India) Regulations, 2023 and the need to
ensure regulatory parity and institutional equity between foreign and Indian
higher-education institutions." (241)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the measures to ensure a
dignified life for senior citizens, including the need for a National Commission for
Senior Citizens to safeqguard their rights, provide independent grievance redressal
and improve policy coordination." (242)



That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the adverse impact and
hardship caused to Indian exporters and small-scale industries due to unilateral
hike in tariff on Indian exports by the United States of America." (243)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the high unemployment
rate existing in the country and any roadmap to address the cause." (244)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the growing threat posed
by deepfakes and artificial intelligence and the need for safeqguards such as
granting copyright over human faces, as adopted in countries like Denmark, to
prevent misuse and protect individual dignity and privacy." (245)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the miserable conditions
of the weaving industries particularly in Mau district and adjoining region of
Eastern part of Uttar Pradesh and a need to improve the sector with adequate
financial and relief packages, and alleviate the sufferings of weavers engaged in
this sector and stopping the migration of large number of youth from the region."
(246)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need for providing
loan facility at subsidised rate of interest to farmers through primary cooperative
banks, rural banks and commercial banks." (247)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the need to provide
financial and marketing assistance to protect small and traditional industries and
persons in retail trade in the wake of entry of big multinational companies and big
industrial houses." (248)

That at the end of the motion, the following be added, namely:-



"but regret that there is no mention in the Address about the difficulties being
faced by farmers due to lack of life insurance measures for farmers dying in
harness and very limited coverage of the number of crops under the Pradhan
Mantri Fasal Bima Yojana." (249)

15 SHRI MANISH TEWARI (CHANDIGARH): I beg to move:
That at the end of the motion, the following be added, namely:-

but regret that there is no mention in the Address about the tragic Ahmedabad air
crash, the loss of precious lives therein and the absence of accountability,
transparent investigation, and systemic reforms to ensure aviation safety." (250)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the inordinate delay in
the Chandigarh Metro Rail Project, leading to cost escalation, traffic congestion,
environmental degradation, and hardship to residents of the Tricity region." (251)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the recent bomb blast in
Delhi, identifying the lapses in intelligence and urban security preparedness, and
the measures taken to prevent such incidents in the future." (252)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the worsening pollution
crisis across major cities, including severe air and water pollution, and the failure of
existing action plans to protect public health." (253)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the continuous fall of the
Indian rupee, its impact on inflation, imports, household savings, and the absence
of a clear strategy to stabilise the currency." (254)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the adverse impact of
increased tariffs imposed by the United States on Indian exports, and the lack of a
robust diplomatic and trade response to safeguard Indian industry and
employment.” (255)



That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about aviation sector, including
the failure of the UDAN scheme, closure or grounding of several regional airports,
and the absence of connectivity in aspirational and remote regions." (256)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the untimely and
devastating floods during the recent monsoon that severely affected Punjab,
Haryana and Himachal Pradesh, causing loss of lives, crops, infrastructure and
livelihoods." (257)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about Indias increasing
vulnerability to climate change, including extreme weather events, and the lack of a
comprehensive national preparedness and adaptation strategy." (258)

That at the end of the motion, the following be added, namely:-

"but regret that there is no mention in the Address about the lack of regular
desilitation of dams and reservoirs across the country, resulting in reduced storage
capacity, increased flood risks and water insecurity." (259)

16 it 31y HHR =T (SfRmTae) « & UdTd ol &
foh uama & siq # fF=fefea ster sy, srufa:-

"fhq @< g o siffyor 7 fogr T # iiie saekaqr & e, sifaRed =amrest &
RITUAT, I AT hl GO YIS hl RITYAT i STIFehdl o aR | Pig IJooid o1 & 1" (260)

foh vara & oiq & Fmfafad ster g, srufa:-

"fhg @< 8 foh sfawor 7 Yod & smyfechiaReor ofR faerediaReoT & arat & SrasiE aut ¥ dfed
B arefl T Eleeiet eTd Arg-Rué) fgd fogR d sFe weha Id uRatsHTeeik @y
gisch <My foharaas g fondll ardrerg SRfaleHT SrvreT TE Joidy ufdagdr & aR d ot &g
Il T8l 8 1" (261)

foh uama & siq & fFA=fefea ster sy, srufa:-

"fhq @< g fon sifmeor # Rty sitenfiier Oeher, 9 gidem org, 9% o1 g fdsr oicare
& deiy 7 fohelt T AU & IR F Sl Ioor@ T8l & 1" (262)



& uama & siq # fF=feifea ster sy, srfa:-

"fohg @ & T siferewor & fogR T=g di 3 srdd Agayquf Sfiawrear geal--sheft IE ot
JUT AT ISHF-TRAT-UEAT 119 (TAga-2) & Aafor & gt @ it &, St sitenifies, terforen
Uq AT faara & 7R S1em I R W@l 8, & IR H ohis Iooig Tal 8 1" (263)

foh vara & ofq # FAfafad ster g, srufa:-

"fehg @< ¢ T ST F fogR & sfivmeTe St # & 7 @ R a6 R Fgleik emh
Yaradt # afd Semgfd 781 g1 @ TRART el 3R STHIT gehlchd o dig WE 3R & e
agr gy g1, st < Té-defafhm uRatsr o wda aRaten aifta oA & drepifors
3MTIGehdT & IR H his I ol & 1" (264)

fh vara & oiq # FAfafaa sier sy, srufa:-

fohg @< & foh siffremoor & wRa Y AfYa g wies dg & Fu F vga fohy oM & arace fgR
& dig Gfche, TaT & fawue #fk iReR aRalemr don simee & da i #fer gd 3 |l
& deo # e Ud T HUh, A, Wdl, JARER dfRad R R ISR g+ 8g
foreht TT U gugeg O & R § &l St T8l & 1" (265)

& uama & sfq # fFferfea Ster sy, srufa:-

fohq @< 8 fr sifdewor & Sift Aee 'Taufa §& & srase wElg uRar @R gdemr-5

(TIUREATE-5) & SR fgR # dAfgerstt & drige WhfieR &8 g1 Uy gommEard,
FHRAE 3R Areoien el W Afgerrsdi 6t rafm 8q fordt AE gAdH Ak a1 Siaradg! O
& IR § &hig It T8l & 1" (266)

& uama & siq # fF=feifea Sier sy, srufa:-

"fohg W & fh siffrvmor & fgR & <l ot agemant it @ rer Fdem & fog Ry ddw
UG & chl STAFehdT & IR H hig Ieeid T8l & 1" (267)

HON. CHAIRPERSON: Shri G.M. Harish Balyogi.
(Interruptions)

17 SHRI G.M. HARISH BALAYOGI (AMALAPURAM): Hon. Chairperson, I rise today
on behalf of my Telugu Desam Party to extend our support to the gracious Address
delivered by the hon. President. The Address presents a confident national
roadmap, anchored in reform, guided by inclusion and directed towards the long-
term objective of building a strong, self-reliant and globally competitive India.



The vision of Viksit Bharat 2047 reflects a fundamental shift in governance,
philosophy from managing short-term outcomes to shaping India's long-term
economic and institutional capacity and strategic relevance in global economy.
With India's potential growth rate approaching seven per cent, driven by sustained
reforms and historical public investment, we are witnessing the emergence of a
new development trajectory. (Interruptions)

AT GUTafd : 9T &Y shrdargt 9 st d& & foe =uifa ft St 8 |
14.14 hrs

The Lok Sabha then adjourned till Fifteen of the Clock.



